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CENTPAL ADMINISTRATIVE TRIBUNAL 
ALLAHABAD BENCH 

ALLAHABAD . 

Allahabad this t he 0<l_1J'E _ day of Sep~~. 2000 

Hon ' ble Mr. ~ . P . Singh , Administrative Member 

Review Application no. 41 of 2000 

in 

Original Application n o . 256 of 1999 

Union of India & 

Others 

C/As sri s . c . Tripa thi 

Versus 

Smt . Manoj Saxena 

C/R~ ••• 

0 R D E R 

Hon ' ble Mr. M. P . Singh , Member- A. 

••• Applicant 

••• Respondents 

This review application has been preferred 

by the appl icant to r e view the order passed by this 

• 

Tribunal in O. A. n o . 256 of 199S decided on 24 . 12 . 1999 

-on the ground me ntioned in the Review application • 
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2. Perused the order delivered in OA 256 

of 1999 dated 24 . 12 . 1999 and also perused the grounds 

mentione d in this Review Application . 

3. section 22 (3) of the Administrative 

Tribunals Act 1985 c onfers on an Administrative Tribunal 

dischnrging its functions under the Act , the same 

pa.~e rs as are vested in a civil c ourt under the Code 

of Civil Procedure while trying a suit in r ~spect , 

interalia , of r eviewing its decision . section 22 (3) 

(f) is as follO\·Js :-

" Section 22 (3) (f) : 

A Tribunal shall have , for the purpose 

of discha r ging its functions under this Act , 

the same powers a s are vested in a Civil 

court under the Code of Civil Proce~re , 1908 

( 5 of 1908) , vJhile trying a suit , in respect 

of the following matter , n amely ••• 

(f) revie\ving its decision;" 

4 . A Civil Court' s power to review its own 

decision under the e ode of a ivil Procedure is conta ined 

in order 47 Rule 1 . Order 47 Rule 1 pr;aw i des as 

fol l ov1s :-

" Or der 47 Rp1e 1 : 

JIJppl ication for Jev iew of judgment :-

1 . Any per son considering himsel f aggri eved 

(a) by a decree or order from which an 

appeal is allowed , but from which no ap~eal 

has been preferred, 

• . -. 

(b) by a decree or order from wh ich no appeal 

is allowed , or 
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(c)by a decision on r efe rence from a Court 

of Small Cause s , 

• 

and who , from t he discov e ry of new and important 

mdt te r or evidence which , after the exercis e 

of due diligence , was not vii thin his knowledge 

or could not be p r oduced by him at the time 
~ 

when t he decree was passed or orderb or 

on account of some mistake or error ap~a rent 

on the f ace of the record , or for a ny other 

sufficie nt reason , desi res t o ol t a in a r eview 

of t he decree passed or order made against him , 

ma y appl y for a review of judgment to the Court 

whic h passed the decree or ma de the orde r ." 

On the basis of above propositi on of l aw, 

it is clear tha t poHer of the review available t o the 

Administ rative Trib una l is s imilar t o power given to 

Civil Court under Ofder 47 Rule 1 of Civil Procedure 

Code . Therefore , any person vJho cons i de rs himself 

aggrieved by a de cree or order from \..rhic h OJl appt=>al 

is a llowed but for which n o appeal h a s been preferred ; . 

can appl y f or r eview under Order 47 Rule (1) (a) 

on the ground tha t there is an error apparent on the 

f a ce of the record or f r om the discovery of ne \oJ and 

i mportant matter or evidence whic h after the exercise 

of due diligence , was not within his knO\IJ l edge or could 

not be produced by him at t he time \oJhen the decree or 

order was pas s ed but it h as now come to his knowledge . 
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Review application has been filed on 

the ground that no notice for cancelation of the 

quarter is required and it is a lso not required 

to issue any notice f or recovering o f the damage 

rent and the procedure of Public Premises Act is 

also not necessary in the case of unauthorised 

occupa~tion of the quarter • 

7. It is relevant to mention here that 

as per procedure mentioned above there is no error 

apparent on the face of record and there is no 

discovery of new and important matter or evidence 

which was no t within the knowledge or could not be 

produced by the applicant at the time when the 

decree or order was pass ed. Judgment given by me 

was based on the evidence and reasons mentioned in 

the record. In view of the aforesaid reasons the 

review application is not c'overed under any of the 

grounds mentioned in para 5 above and is obviously 

beyond the scope of review of this Tribunal. The order 

• 

has been passed after considering the material on record 

as wwll as submissions advanced on behalf of the parties. 

a. The review application is misconceived 
I 

and is. therefore. dismissed. 

Member-A 
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